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THE ARUNACHAL PRADESH ANCHAL
FOREST RESERVE

(CONSTITUTION AND MAINTENANCE) ACT, 197%
ACT NO. 1 of 1976
{Received the assent of the Lt. Governor on 12-1-1976)
AN
ACT
Yo provide for constitution and maintenance of Anchal
Reserve Forests in Arunachal Pradesh and other matlers
connected therewith.
Whereas it is expedient to constitute for the benefit of
the people of Arunachal Pradesh, Anchal Forest Reserves

in Arunachal Pradesh.

It is hereby enacted in the Twenty-sixth Year of the
Republic of India as follows :—

1. . (1) This Act may be called the Arunachal Pradesh Short
Anchal Forest Reserve (Constitution and Maintenance) title, ex-

Act, 1975, fent and
eommen-
(2) It extends to the whote of Arunachal Pradesh. cement

(3) It shall come into force at once.

2. (1Y In this Act, unless there is anything . Defini-
repugnant in the subject or context :— tions

{a) “Anckal Forest” means an  Anchal Forest
Reserve constituted under this Act

{(b) “Anchal Samity'* means an Anchal Samity
constituted wunder the N EF A Panchayat Raj
Regulation, 1967 (Rcgulation 3 of 1967) ;

{c) *'¢ Official Gazette means the Arunachal
Pradesh Gazette ;

(d) “'State Government” msans the Jovernment
ef Arunachal Pradesh ; e

(¢} “Year” means the Financial “year from. lst . -
April- of any yoar to 3lst March of the following
your ;



{fy ~Zilla Parishad™ means Zilla Parishad constituted
under ths NEFA  Panchayat Raji Regulation. 1967
(No. 3 of 1v67.

(2) Words and expression used but not defined
in this Act and defined in Assam Forest Regulation
Vil of 1851, shall have the meanings respectively
assigned to them in that Regulation.

3. (1) The State Governncent may, by notification in
the Official Gazette, constitute any land {other than
Rescrved Forest) at the disposal of the Government
as an Anchal Forest Reserve in the maanzr provided
in Chapter [[ of the As:am Forest Regulation. 18%1
for the constitution of Reserved Forests.

(21 Only cconomically viable units of lands shall
be constituted into Anchal Forest Reserves,

4, The provisions of Assam Forest PRegulation, 1891
relaiing 1o Reserved Forests shall  apply 1o Auchal
Forests Reserves,

5. The revenue carned from each Anchal Forest Re-
serve shall be shared by the State Government and the
cotcerned  Anpchal Samiity and Zilla Parishad in  the
manner ‘hercin  after provided.

(i} The State Ciovernment shall mcel the ordinary
non-recurring and recurring expenditure of any year
out of the revenue received during the vyear from
the management of the Anchal Foerest Reserve, The
balance left alter meeting such expenditure shall hereinafter
referred to as  the net revenue of the yeur.

(ii) The State Goverament shall retsin every
year fifty per cent of the net revemute of the year.
Provided that if in any .vear. the ordiniry non-recur-
ring and recurring expenditure equals or  exceeds the
ordinary non-recurring and recutring expenditure over the
revenue receipts. such excess expenditure shall Dbe added
to capital expendirure for the purpose of elause (i)

(iii) Al capital expenditure in a vear shall be
borne in tho first instaace hy the State Government
which shall be sntitled te recover -uch capital expenditure
at the rate of ten percent till such time it is comple-
tely recovered. If there is any deficiency in smy year
in the recovery of capital oxpenditure as afleresaid, it
shull be made out of the net revenue of succeeding
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year or years sy that Lotal recavery of capital expen-
diture shall be made without default,

(iv) The State Governmsnt shall transler to the con-
cerned  Anchal Samity and Zilla Parishad every vear,
in equul share. 507 of the net revenue of the vear
less the amount the Siate Government  is enlitle o
rexaner under clause (iiil.

(v) Thez State Government shodl arrange to disburse
o the Anchal Samity and Zilla Parishad.  the amount
payihle under ciause (iv} every year,

(vify The Anchal Samity on receipt of the amount
referred to in clause (iv) shall credit it to the Anchal
Sar-ity fund. constituted under section 37 of the NEFA
Panchayat Raj Regulation 1967 (3 off 1967},

(viiy The Zilla Panshad on receipt of intimation re-
gerding the amount referred 1o in clause (iv) above shall
disteibute the =am=s w the Anchal Samities within it
juosdiction in the manner prescribed under the rules.

6. (1) The State Goverwment may make Ruales to
cany out the purposes of this Act.

{2)  ln particular and withou prejudice to the genera-
lity of the foregoing vower, such rules may  provide
For 1—-

(a) to prescribe and limit the powers and duties of
the Anchal Sumity and Zilla Parishad and the Forest
Department Officers who will manage the Anchal Reserve
Forest ;

, (b) for the presecvation, reproduction and dispo-
sal of trees and timber and other forest produce in
the Anchal Reserve Forest;

{c) rcgulating or prohibiting, buating, shooting,
carrying firearms, fishing, poisoning of water or setting
t[‘apl ar snare’ g

{(d) to provide for the cjectment of any person
who has cncroached upon forest reserves ; and

(¢} for proteclion, advanccmcnt,_ treatment and
management of local people and to specifv their rights,

Power to
make Rules.

NOTE ; Published in the Arunachal Pradest Gazette, Extraordinary

No. [2, Dated February 10, 1976.
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THE ARUNACHAL PRADESH ANCHAL FOREST
RESERVE ( CONSTITUTION AND MAINTENANCE)

AMENDMENT ACT, 1981,

(ACT NO. 3 OF 198])

(Reccived the assent of-thc Lt. Governor on 20h Novembar, 1981)

AN
ACT

te'‘amend the Arunachal Pradesh Anchal Forest

" Reserve (Constitution and Maintenance) Act, 19735,

BE it epacted by the Legislative Assembly of Aruna-
chal Pradesh in the Thirty-second Year of the Republic of
India as follows .—

1. (1} This Act may be called the Arunachal Pra-
desh Anchal Forest Reserve (Constitution and Maintenance)
Araendment Act, 1981.

{2} It shall come into force at once.

2. In the Arunachal Pradesh Anchal Forcst Reserve
( Constitution and Maintenance) Act, 1975 ( hercinafter
referred to as the principal Act), in sub-zection (1) of
section” 2,—

(a) after clauee (c) the following clause shall
be inserted namely '—

“(ce} “‘prescribed” means prescribed by rules
made under seetion 6°"

(b) after clause (d) the following clause shall
be inserted namely (—

"“(dd) “village" means a village us defined

under clause (xii) of section 2 of the NEFA
Panchayat Raj Regulation, 1967 >

131

Short
title and
cominen-
cement,

Amend-
ment of
section 2,

3 of 1967,



3

fc) the existing clause (f) shall be omitted.

In section 3 of the principal Act. for sub-scc-

tion (2), the following shail be substituted, namely :—

*(2) All lands, where forest plantations can be

raised, shail be constituted into Anchal Forest
Reserves.””

4.

5.

In section 5 of the principal Act,—

(a} for the words “'Zilla Parishad", wherever they
oocur, the word “"village” shall be substituted ;

{b) imclause (i} the word "be™ shall be ianerted
after the word “hercinafter” and before the
words “referred” ;

{¢} inclavee (vi) the following proviso shall be
added at the end, namely ; —

*“Provided that 50 percent of such amount
ghall be utilised for the development activities
of the village concerned in such manner and by
such authority as may be prescribed ;"'

{d} the existing clause (vii) shall be omitted.

In sub-section (2) of section 6 of the principal

Act, after clause (c) the [Gllowing clause shall be inssrted,
namely :—

“(f) any other matter which is réquired'to beor
may be prescribed.”

Amend-
ment of
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Note-Published in the Arungchal Pradesh Gazette Extra-
ordinary Vol (11}, Mo, 168 dated November 23, 1981,

132



	1.pdf
	1976AP1.pdf
	Binder1.pdf
	1ap1976.pdf
	1976AP1.pdf

	1981AP3.pdf




